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t[THE MINIQTEFR OFT A\V'A ND
JUSTICE~ fater it smra 51 (SHRI

H. R. GOKHALE) : (a) to (c) The counting
procedure was changed by making suitable
amendments to the Conduct of Elections
Rules, 1961, on the basis of the
recommendations received from the Election
Commission. The procedure thus adopted for
amendment of the rules does not constitute
any departure from the practice hitherto
adopted, nor does the law governing the
conduct of elections provide for any prior con-
sultation with the political patties before
amendments to rules could be under-

t[ ] English translation.

[ 14 JUNE 1971 ]

to Questions 46

1 taken. The Election Commission con-I
sidered that the change in the counting
procedure was absolutely necessary for I
enabling voters belonging to the weaker j
sections to  exercise their votes freely and
fearlessly  without fear of being threatened
or intimidated for the way in which they
might have cast their I votes. The
Commission was convinced of the intrinsic
merit of the new pro-I cedure which has stood
the test in the I United Kingdom over a
period of I time. A letter dated the 20th
January. I 1971, jointly  signed by the
following persons belonging to the political
parties indicated against their names was

received in the  Election Commission [
expressing opposition to  the intrcduc-i tion of
last minute changes in the rules :
1. Shri  Pitambar Dass—1Jan
Sangh.
Shri Raj Narain—Samyukta
Socialist Party.

Shri S. D. Mishra—Congress then
led by Shri Nijalingappa.

4. Shri R. C. Cooper—Swatantra.

No communication opposing the new
procedure was received from any other I
political party.

No, Sir.

and (f) Do not arise.]

COLLECTIONOF MONEY FOR ELECTION
PURPOSES

*454, SHRI LOKANATH MISRA :
> Will the Minister of LAW AND JUSTICE/
fafa 3fft wnaf *T3f; be pleased to state :

(a) whether the attention of Govern
ment has been drawn to a statement
made in Bombay on February 10, 1971,
by Dr. R. C. Cooper, General Secretary
of the Swatantra Party criticising Gov-

i ernment for collecting money from
various industries for election purposes ;' and

(b) if so, the reaction of Govern-
| ment in regard thereto ?

THE MINISTER OF L/A\W AND 1
jusTIcE fafa &= ==m & (sHRri
i H R. GOKHALE): (a) and (b)
Report of a statement made by I Dr. R. C.
Cooper, General Secretary of I the Swatantra
Party, which appeared in
the 'Indian Express", New Delhi, dated
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the 11th February, 1971, came to notice. The
question of Government ecollecting money
from any source for election purposes does
not arise.

FINANCING OF SMALL-SCALE INDUSTRIES

*455. SHRIK. L. N. PRASAD:

Willthe Minister of INDUSTRIAL |
DEVELOPMENT/ #ATETITH rﬂi%-'?-'—-' q€AT
be pleased to state :

(a) whether it is a fact that a semi
nar on the financing of small-scale
industries in Asia and the Far-East
organised by the U.N. Industrial deve
lopment was held in Delhi, on the 5th
April, 1971 ;

if so, what were the subjects discussed at
the seminar ; and

whether India put forward any proposal in
the seminar, if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF _ INDUSTRTAT.  DEVE-
LOPMENT/ aratfns faem w19
1?7 3«*«T3ft (SHRI SIDDHESHWAR
PRASAD) : (a) to (c) A statement is laid on
the Table of the House.

STATEMENT

(a) to (c) Yes, Sir. The Seminar discussed
various aspects of the financing of small scale
industries and the existing institutional
arrangements, in the different countries of the
region. The main areas of discussion,
however, related to the need for evolving a
common definition of small scale industry,
inter se priority of financial assistance in the
overall programme for development of small
scale industries public and semi-public
financing including equity participation co-
operative financing and regional co-operation.

The principal objective of the seminar was
an exchange of experiences of the various
countries of the region in matters of financial
assistance to small scale industries, which
might lead to suggesting a plan of action at the
national, regional and international level so as
to achieve a balanced growth of small scale
industries in the different countries, consistent
with their overall socio-economic objectives.
The Indian experience and our programme for
the development of small scale industries,
particularly in matters of financial assistance,
was highly appreciated by the participants in
the Seminar.  The

[ RAJYA SABHA ]

to Questions 48

plan of action at the national level suggested
for the various developing countries in the
region was to a large extent based on Indian
experience. As for regional and international
co-operation, the Indian suggestion for
increasing financial and technical assistance
from the Asian Development Bank to promote
small scale industries in the region was
accepted by the Seminar. The Seminar also
recommended that opportunities for training
in the small Industry Extension Training
Institute in India should be availed of by the
participating countries of the region.
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t[SURVEY TO ASSESS IRRIGATION REQUIRE-
MENTS

#456. SHRI J. P. YADAV : Will the
Minister of IRRIGATION AND
POWER/ faaid it faqn HAT pe
pleased to state :

(a) whether Government have con
ducted any survey to ascertain the
quantity of water of the rains and

rivers which flows away unutilized ;

(b)  whether Government have also
conducted a survey to find out the
quantity of water required for irriga
te ] English translation.



